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Hon'l E)'ﬂ ‘:%1. '§ .iu::t ce V. 5 Agoarval, Cheinman
=

Shri Krishan Kumar Bhardwaj

Shri Jagdish Kumar Bhardwaj
R/o Viliage Shikarpur
New Delhi-43

. Applicant
{Applicant in person)
Versus

Directorate of {Income Tax & Audit)
Mayur Bhawan, 5 riuﬂ:
Cannought Place
New Dalhi
Through Direcior of
Income Tax Audit & Administration

..Respondent

ORDER{QORAL)

Justice V. 5, Aggarwal

The applicant by vitue of the preseni peiifion seeks that the
suspension order passed on 27.7.1959 should be ravoked and ne should be
grantad the cofisequential benefits. |

2. Some of the facts from the record can convenienily be deiineatad. The
applicant was facing frial in the court of iha learned Additional Chief
Metropolitan Magisiraie with respect o the of ence punishabie under Saciion
170 of Indian Penal Code. In pursuance of the same, ihe applicant has been

placed under suspension. The suspansion order had coniinuad. The

applicant had been acquitied by the above said court on 16.4.2002.
3 He contends that he should be reinstated.
4. In this regard the applicant has already sent a notice, copy of which is

Annexure-D, addressed to the Commissioner, income Tax, seaking

sinsfatement. /& W



(2) /7
5 An order of 2.4.2D004 has been passed
&. We had pul it to the applicant and he has informed that no charge-
sheet has baen servad upon him.
7. A& this stage, keeping in view these facis, to which we have refaired (o
above, if would be appronriaie that the respondent passes a speaking order,
‘ In e . "
if the applicant has keen kepl under suspension in accordance wilh law or
y
not. The said order should be passed within four months of the receipi of a
certified copy of the prasent order.
Y a. With this direction, OA is disposed of.
{ 5 & Naik } { Y. 5 Aggarwal }
RMember {4) : Chsinman
Jsunilf
"~
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